LIR No. 46962/14 S v
Nagwaj Singh Rathore vs
— Mee !
02.09.2020
n.
Present: None for the workma t
None for the management.
2020 for the
The matter was earlier fixed for 02.06 e
t ma
' t as the presen
. Service of the notice to the managemen o

_ , rd passe
remanded to the court, after setting aside t.he - rre complete set
Predecessor of this court. The workman was directed to fi

20 020, but, the workman has
of documents within 59 days since 17.03.2020, but, ; Id not be
failed to file complete Ls;:et of documents, so, the notice cou o
issued to the management. The matter could not be taken up on tha

day in view of spreading of covid-19,

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, workman s directed to file e.mail
address, mobile phone number of the mana

documents within 10 days from today
notices are also ordereg to be issued to
and whatsapps, which are returnable on

gement and complete set of
and on filing of the same, the

the management through email
23.12.2020.

Ahlmad of this court js gi

this order to the concerned offigjg) of D

Complex, New Delhj for Uploading
Court,

(PAW
PRESIDING 7}
ROUSE AVENY




LIR No. 8934/16 mobiles Pyt Lid.

Rajesh Kumar vs M/s Galaxy Auto

02.09.2020
Present: Sh. Raj Kumar Verma, AR for the workman.

The matter was earlier fixed for 01.05.2020 for filing

of cost by the workman, but, the matter

statement of claim and receipt
19.

could not be taken up on that day in view of spreading of covid-

Ld. AR of the workman seeks time to file the

statement of claim and receipt of cost.
Accordingly, the matter stands adjourned for the

same purpose on 16.09.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
site of Delhi District

Complex, New Delhi for uploading on the officia

Court.

(PAWAN KUMAR MATTO
PRESIDING OF FICER:LAROUR COIERT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LID No. 24/18
Rakesh Kumar Bind va lose Impex

02.09.2020
Present:

Sh. Santosh Singh, AR for the workman.

None for the management.

The matter was earlier fixed for 01.05.2020 for talk of
ion on the application moved by

settlement, failing which, for considerat
id not be

the workman for production of documents, but, the matter cou

~ taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference
Accordingly, the matter stands adjourned for talk of

settlement, failing which for consideration on the application moved by
the workman for production of documents on 20.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
absite of Delhi District

Complex, New Delhi for uploading on the officie

" Court.

o

(PAWANTKY MATTO)

PRESIDING OFFICER:LAROUR COURT-IX

ROUSE AVENUVE COURTS,NEW DELHI
02.09.2020



LID No. 25/18
agina vs Rose Impex

02.09.2020

Present: Sh. Santosh Singh, AR for the workman.

None for the management.

The matter was earlier fixed for 01.05.2020 for talk of
settlement, failing which, for consideration on the application moved by
the workman for production of documents, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
management through video conference

Accordingly, the matter stands adjourned for talk of
settlement, failing which for consideration on the application moved by
the workman for production of documents on 20.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cou

Complex, New Delhi for uploading on the offigial w site of Delhi District
Court.

KUMAR MA
PRESIDING OFFICE o)

R:LABOUR COURT-IX
ROUSE AVENUE COURTS NEW DELNX
02.09.2020



LIR No. 317/18 Ita Proprietor Sh. Jagveer

Usha ve M/s Grods Export through
Slingh

02.09.2020

Present: None for the workman.

None for the management.

r fixed for 01.05.2020 for filing
of fresh address of the management and also for it's service, but, the
matter could not be taken up on that day in view of spreading of covid-

The matter was earlie

19,
The workman has failed to file fresh address of the
management, so, the notice could not be issued to the management.

Today, no one has appeared on behalf of workman

through video conference
In the interest of justice, last and final opportunity is

granted to the workman to file fresh address, e.mail address, mobile
phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are also
ordered to be issued to the management through email and whatsapps,

which are returnable on 05.01.2021.

Ahimad of this court is directed to send the copy of
urt,Rouse Avenue Court

fal website of Delhi District

this order to the concerned official of District
Complex, New Delhi for uploading on the offi

Court.

MATTO)

PRESIDING OF K ICEII LABRO
UR CO i
ROUSE AVENTF Cnimrre \n:-“rn:.‘-’!‘- Eﬁ



LIR No. 3730/18
Ram Jeevan va M/s JTC Auto Parts Pvt Lud.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 01 105.2020 for filing

of the statement of claim, but, the matter could not be taken up on that

day in view of spreading of covid-19.
Today, no one has appeared on pbehalf of the

workman through video conference
In the interest of justice, last and final opportunity is
granted to the workman to file the statement of claim and to appear on

the next date of hearing. To come up on 19.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Courtrl_ﬁouse Avenue Court
Complex, New Delhi for uploading on the official we isite of Delhi District

f

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 4220/18
Harender Prasad ve M/s Guru Krips Industries

02.09.2020
Present: None for the workman.

fixed for 01.04.2020 for

The matter was earlier
of claim, but,

e workman and also for filing statement

appearance of th
view of spreading of

the matter could not be taken up on that day in

covid-19.

vy ,~ Today, no one has appeared on behalf of the
workman video conference
Accordingly, the matter stands adjourned for
appearance of the workman and also for filing statement of claim on

19.10.2020.
Ahimad of this court is directed to send the copy of
of District Court, Rouse Avenue Court

this order to the concerned official
official w bs}te of Delhi District

Complex, New Delhi for uploading on the

Court.

qmwm\(' KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1699/19
Neeraj Kumar va M/« Rohin Steel Indusiries

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for
appearance of the workman and also for filing statement of claim, but,
the matter could not be taken up on that day in view of spreading of
covid-19.

Today, no one has appeared on behalf of the
workman video conference

Accordingly, the matter stands adjourned for
appearance of the workman and also for filing statement of claim on
19.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the c:‘fﬁc:i.atI Wepsite of Delhi District
Court.

(PAWAN KUMAR MA'ITm
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIN No. 1T00/10
Pawan Shah v M/u ASN DEE 01 Neals

02.08,.2020

Present: None for the workman.

Sh. Amit Goswaml, AR for the management,
(Enrl No. D-3661/2013, Ph. No. 9910860508).

The matier was earller fixed for 26.03.2020 for the

service of the nolice to the management, but in view of advisory of
Hon'ble High Court of Delhl dated 16.03.2020, the date earlier fixed as
25.03.2020 was cancelled vide order dated 21.03.2020 and the matter
was ordered to be listed for the same purpose for 30.07.2020,but, the
workman did not take steps for serving the notices to the management
for 30.07.2020. The matter could not be taken up on 30.07.2020 in view

of spreading of covid-19.
The notice issued to the management for 25.03.2020

Is received back with the report served and today Sh. Amit Goswami has
appeared on behalf of the management. He has sent copies of letter of
authority and written statement on the e.mail address of this court. He is
directed to file original letter of authority and written statement along with
the copies thereof in the court within one week from today. The workman
will be at liberty to collect the copy of the written statement from the

Ahlmad of this court against the proper receipt, as today, no one has
appeared on behalf of the workman.

Accordingly, matter stands adjourned for filing of
rejoinder and framing of issues on 05.11.2020,

Ahimad of this court s directed to send the copy of
contd.... 2

) T
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this Order 10 the concermned ofvis o Dl Com, Raims s Con
Complex, New Delhi for ughsding on it ot wetrites A Dot Distrct
Coun.

(PAWASN KI VAR VIXTT®)
PRESINDING OFFICEILAROTR OIRIAX
BROISEAVENIE (O KIS, NEW .01
02.00.2020
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LIR No. 1710/1D
Ashok Manter va M/n ASS Dee 0il Scals

02.09.2020

Present: None for the workman.

Sh. Amit Goswami, AR for the management.
(Enrl No. D-3661/2013, Ph. No. 9910860506).

The matter was earlier fixed for 25.03.2020 for the
service of the notice to the management, but in view of advisory of

Hon'ble High Court of Delhi dated 16.03.2020, the date earlier fixed as
25.03.2020 was cancelled vide order dated 21.03.2020 and the matter
was ordered to be listed for the same purpose for 30.07.2020.but. the

workman did not take steps for serving the notices to the management
for 30.07.2020. The matter could not be taken up on 30.07.2020 in view

of spreading of covid-19.
The notice issued to the management for 25.03.2020

is received back with the report served and today Sh. Amit Goswami has
appeared on behalf of the management. He has sent copies of letter of
authority and written statement on the e.mail address of this court. He is
directed to file original letter of authority and written statement along with
the copies thereof in the court within one week from today. The workman
will be at liberty to collect the copy of the written statement from the

Ahlmad of this court against the proper receipt, as today, no one has

appeared on behalf of the workman.

Accordingly, matter stands adjourned for filing of
rejoinder and framing of issues on 05.11.2020.

Ahimad of this court Is directed to send the copy of
contd.



-2-

this order to the concerned official of District Court, Rouse Avenue Court
strict

Complex, New Delhi for uploading on the official website of Delhi Di

Court. - 4
(L
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1781719
Abhimanyn ve M/n Selentific Security Management G

Pvi. Lid.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.08.2020 for filing
of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared oOn behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. / — |
<L

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1707/19 %8 smagsomseni
Vikash Bhoomik s M/ns BScientifie Seemrity

Serviees Pt Lad.

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 1798/19
Vijoy Kumar vs M/s Seientific Security Management Services

Pvi Lud.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. m

L

MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020




LIR No. 1800/19

Koshi Rom Vadav ve M/w Seientific Security Management
Services Pvi L,

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official vyepgte of Delhi District
Court.

(IPAW, lﬂﬂﬂi\ll MAT'I‘I”
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENVUE ( ‘OURTS,.NEW DELHI
02.09.2020



LIR No. 1802/19
Ishaq Ali va M/« Scicntific Sceurity Management Services Pvi

=

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official we

Court.

e

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,.NEW DELHI
02.09.2020




LIR No. 1803/19

f::; baksh vs M /s Scientific Security Management Services Pvi

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. /\%

(PA MAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSEAVENUE COURTS,NEW DELHI
02.09.2020




Fad

LIR No. 1803/19

F :r" d""l" v M/n Sclontilie Securlly Management Servieoa Pyt

02.09.2020

Present: None for the workman.

The matter was earller fixed for 02.06.2020 for filing

of statement of claim, but, the matter could not be taken up on that day
in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference

Accordingly, the matter stands adjourned for filing
statement of claim on 27.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official weasite of Delhi District

Court. e
I Tzt

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
02.09.2020




LIR No. 1807/19
Vinod Kumar ve M/ Scicntific Security Management Servicen
Pvt Lid.

02.09.2020

Present: None for the workman.

: The matter was earlier fixed for 02.06.2020 for filing
of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared oOnN behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing

statement of claim on 27.10.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

- Complex, New Delhi for uploading on the official wetyﬁite of Delhi District
/

Court.

PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENVE COURTS,NEW DELHI
02.09.2020



LIR No. 1309/19 .
Nilesh Kumar ve M/s Scientific Security Management Services

Pvi Lid.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 02.06.2020 for filing

of statement of claim, but, the matter could not be taken up on that day

in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for filing

statement of claim on 27.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepsne of Delhi District

Court. /J<[ ;-}JM

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENVE COURTS,NEW DELHI
02.09.2020



LIR No. 1899/19
Upender Sahu v M/s Raj Kumar Mehra Trans

Roadways

pori-l‘?l'- MP‘"

02.09.2020
Present: Workman wit
workman through video conference.

None for the management.

h Sh. Ajit Kumar singh, AR for the

2020 for the

The matter was earlier fixed for 01.04
on that

service of the managment, but, the matter could not be taken up

day in view of spreading of covid-19.

d to the management is received back

Notice issue
n behalf of the

with the report served,but, today, no oné has appeared O

managment through video conference.

is directed 1O file e.mail

Accordingly, workman
lete set of

anagement and comp

address, mobile phone number of the m
ling of the same, the

documents within 10 days from today and on fi

notices are also ordered to be issued 10 the management through email

and whatsapps, which are returnable on 07.01.2021.
of this court is directed to send the copy of
official of District Court, Rouse Avenue Court

g on the official website 0 Delhi District

Ahlmad

this order to the concerned
Complex, New Delhi for uploadin

Court.

L

(PAWAN K T0)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 2334719
Lalit K .
Pvi lefl mar vea M/s Scientific Security Management Services

02.09.2020
Present: Workman with Sh. Ajit Kumar Singh, AR for the
workman through video conference.

None for the management.

The matter was earlier fixed for 01.04.2020 for filing

of the written statement by the management. It was last and final

opportunity for the management to file the same, but, the matter could

not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference

In the interest of justice, another jast and final

opportunity is granted to the managment to file the written statement.

Accordingly, the matter stands adjourned for filing the

written statement on 16.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
\

Complex, New Delhi for uploading on the official wepsite of Delhi District

Court.

(PAWAN-KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 2738/19
Mohd. Abdul Barik vs M/s Aato Shades

02.09.2020
Present: None for the workman.

as earlier fixed for 01. 04.2020 for

The matter w
the matter could not be

service of the court notice to the workman, but,
taken up on that day in view of spreading of covid-19.

The court notice issued tO the workman is not

received back.

Accordingly, fresh court notices are ordered to be
so, as mentioned

issued to the workman on his mobile phone number al
ch are returnable on

in the reference, through whatsapps, whi
10.12.2020.
nd the copy of

Ahlmad of this court is directed to se
Avenue Court

this order to the concerned official of District Cot:rr{‘Rouse

Complex, New Delhi for uploading on the ofhc:lal w?bsne of Delhi District

Court.

(PAWAN KUM All;/ MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELNI
02.09.2020



LID No. 712/19
Ram Swarcop ve M/s World Class Automobiles

02.09.2020
Present: Sh.Ajit Kumar Singh, AR for the workman.
None for the management.
The matter was earlier fixed for 01.04.2020 for the
be taken up on that

service of the management, but, the matter could not

day in view of spreading of covid-19.

The notices issued to the management aré not

received back.
Today, no one has appeared ON behalf of the
managment through video conference

is directed tO file e.mail

ment and complete set of
of the same, the

Accordingly, workman
address, mobile phone number of the manage

documents within 10 days from today and on filing
notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 13.01.2021.

Ahlmad of this court is directed to send the copy of

ned official of District Coun—,\?ouse Avenue Court

this order to the concer
ploading on the official wgbsite of Delhi District

Complex, New Delhi for u

Court.

(FPAWAN KUMAR MATT
, . 0
PBE:IDING OFFICER:LABOUR C(Il'TRT-lX
OUSE AVENUE COURTS,.NEW DELHI
02.09.2020



LIR Ne. 1/20
Satish Kumar wvs Libas Designs Lid.

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for

services of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served, but, today, no oné has appeared on behalf

of the workman through video conference

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
10.12.2020.

Ahlmad of this court is directed t0 send the copy of
e Avenue Court

order to the concerned official of District Court, Rous
elhi District

this
plex, New Delhi for uploading on the official i'{veb;;'ite of D

Com

Court. P A
A PR X
R

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHNI
02.09.2020



LIR No. 2/20
Rohit Kumar vs Libas Designa Lid.

02.09.2020
Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for

services of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served, but, today, no one has appeared on behalf
of the workman through video conference

Accordingly, fresh court notices aré ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on

10.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rpuse-? Avenue Court
Complex, New Delhi for uploading on the official webgit_a- of Delhi District

Court.

(PAWAN %umu‘ii MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUVE COURTS.NEW DELHI
02.09.2020



LIR No. 3/20
Noeem Aluned vs Libas Designs Ltd

02.09.2020
Present: None for the workman.

od for 01.04.2020 for

The matter was earlier fix
not be

n, but, the matter could

services of the court notices to the workma

taken up on that day in view of spreading of covid-19.
rkman are received

The court notices issued to the wo
eared on pehalf

has appP

pack with the report served, but, Today, nO one

of the workman through video conference

fresh court notices are ordered to be

Accordingly,
n his mobile phone number al
which are returnable on

so, as mentioned

issued to the workman O

in the reference, through whatsapps,

10.12.2020.
to send the copy of

Ahlmad of this court is directed
use Avenue Court

erned official of District Court, RO

this order 1o the conc
the official webs/ite of Delhi District

Complex, New Delhi for uploading on

Court.

(PAWAN RKUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
T 02.09.2020



LID No. 14720
Manoj Kumar Gupta vs Agarwal Welfare Sociely

02.09.2020
Present: Sh. Kaushikesh Kumar, AR for the workman.

None for the management.

The matter was earlier fixed for 01.05.2020 for

service of the notice to the management, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The notice issued to the management is not received

back.

Accordingly, workman is directed to file e.mail
address, mobile phone number of the management and complete set of
documents within 10 days from today and on filing of the same, the
notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 13.01.2021.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
New Delhi for uploading on the official website of Delhi District

NKEMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
/  02.09.2020



/ _

LID No. 13/20
Prabhash Kumar va Agarwal Welfare Society

02.09.2020

Present. Sh. Kaushikesh Kumar, AR for the workman.
None for the management.
The matter was earlier fixed for 01 05.2020 for

service of the notice to the management, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued to the management is not received

back.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete set of

documents within 10 days from today and on filing of the same, the

notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 13.01.2021.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official ,W?[;Site of Delhi District
Court. |

(PAWAN KUMAR MATTO
PRESIDING OFFICER: :LABOUR ¢ OI‘TIIT-IX
ROUSE AVENUE COURTS.NEW DELNI
02.09.2020

/



LID No. 43/20
Rajendra Prasad vs White Fork Media Pvt. Ltd.
02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.04.2020 for
consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned for

consideretion on the statement of claim on 23.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official web,slte of Delhi District

Court. /% M%

(PAWAN Kt '“;\II MATTO)
PRESIDING OFTFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 736/20
Abhishek Gupta va M /» Zydus Healtheare Lid.

02.09.2020

Present: Workman in person.

The matter was earlier fixed for 01.05.2020 for

consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, the workman has appeared through video

conference.

Heard the workman in person and perused the

record.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete sets of

documents within 10 days from today and on filing of the same, the

notices are also ordered to be issued to the management through email

and whatsapps, which are returnable on 14.01.2021.

Ahlmad of this court is directed to send the copy of
this orc%r to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wr]abs‘ e of Delhi District

Court.

-

(PAWAN KY Iiﬁ ATTO
PRESIDING OFFICER:LABOUR COI’TII'I‘-IX
ROUSE AVENUE COURTS,NEW DELNI
- 02.09.2020

I~



LIR Neo. 757/20
epak /
Decpak Gupta vs M/a Zydus Healtheare Ltd. And Ors.

02.09.2020

Present: Workman in person.

The matter was earlier fixed for 01.05.2020 for
consideration on the statement of claim, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, the workman has appeared through video

conference.
Heard the workman in person and perused the
record.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete sets of

documents within 10 days from today and on filing of the same, the

notices are also ordered to be issued fo the management through email

and whatsapps, which are returnable on 14.01.2021.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, R'E?use Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1223/20
Ghanshyam v M /s Nexion antomation Pyt Ltd

02.09.2020

Present: None for the workman.

fixed for O1 07.2020 for the
could not be

The matter was earlier
service of the court notices to the workman, but, the matter
taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Accordingly, fresh court notices aré ordered to be

kman on his mobile phone number also, as mentioned

issued to the wor
which are returnable on

in the reference, through whatsapps,

23.12.2020.

Ahlmad of this court is directed to send the copy of

to the concerned official of District Court, Ron;lse Avenue Court

this order
official website of Delhi District
e

Complex, New Delhi for uploading on the

Court.

(PAWAN KO

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELHI
02.09.2020



LIR No. 1224 /2¢

Dharmendra S|
warma v M/s Nexion automation Pvt Ltd-

02.09.2020

P .
resent: None for the workman.

The matter was earlier fixed for 01.07.2020 for the
service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received
back.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phoneé number also, as mentioned
in the reference, through whatsapps, which are returnable on
23.12.2020.

Animad of this court is directed to send the copy of
this order to the concerned official of District Court, unse Avenue Court

Complex, New Delhi for uploading on the ofﬁcial-we;ié,ite of Delhi District
Court. |7

_ il )
umwm(x KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
02.09.2020



LIR No. 1225/20
Anuj v M/s Nexion automation Pvt Lid.

02.09.2020

Present: None for the workman.

rlier fixed for 01.07.2020 for the

The matter was ea
the matter could not be

service of the court notices to the workman, but,
taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps,
23.12.2020.

which are returnable on

Anlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wrbslte of Delhi District
Court. 4

fﬁ@%

| (PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
02.09.2020




LIR No. 1226/20
Devbhushan va M/s Nexion antomation Pvt Lid.

02.09.2020

Present: None for the workman.

The matter was earlier fixed for 01.07.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Accordingly, fresh court notices are ordered to be

issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on
23.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse _ﬁ.venue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. /

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI

"~ 02.09.2020






